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3MEA/ORDER

These are the appeals filed by the assessee against the separate
orders of the Id. Addl.JCIT(A)-2, Jaipur, dated 26.03.2025 for the
Assessment Year 2019-2020, 2020-2021, 2021-2022 & 2022-2023,
respectively.

2. Shri Sunil Surana, |d.AR appeared on behalf of the assessee and
Shri Shankar Naskar, Id. Sr.DR appeared on behalf of the revenue.

3. During the course of hearing, it was submitted by the Id. AR that the
Id. CIT(A) has dismissed the appeals of the assessee without condoning
the delay. It was the submission that the assessee was pursuing alternative
remedy by filing rectification application u/s.154 of the Act before the AO
and the same has not been disposed off by the Id.AO, therefore, the
assessee could not file the appeals before the Id. CIT(A) within the
prescribed time limit. It was the submission that during the pendency of the

rectification application the assessee opted to file appeals against the
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intimation issued u/s.143(1) of the Act before the Id.CIT(A). It was submitted
that the delay may kindly be condoned and the assessee may kindly be
given one more opportunity to substantiate his case before the |d.CIT(A).
4, In reply, Id Sr. DR vehemently supported the orders of the Assessing
Officer and Id. CIT(A).
5. | have considered the rival submissions. A perusal of the impugned
order shows that the Id.CIT(A) has dismissed the appeals of the assessee
on account of delay. A further perusal of the order of the Id.CIT(A), shows
that the assessee has explained before the Id.CIT(A) with reasons for
delay. It is noticed that the assessee has opted alternative remedy in the
form of application u/s.154 of the Act and the same has not been disposed
off by the Assessing Officer, which is a reasonable cause for delay in filing
the appeals before the Id. CIT(A). Accordingly, the delay in filing the
appeals before the |Id.CIT(A) is condoned and so as to grant the assessee
one more opportunity to substantiate its case, the issues in this appeals are
restored to the file of the Id. CIT(A) for readjudication afresh on merits after
granting the assessee adequate opportunity of being heard.
6. In the result, all the appeals of the assessee are partly allowed for
statistical purposes.

Order dictated and pronounced in the open court on 23/07/2025.

Sd/-
(STTeT ATU)
(GEORGE MATHAN)
1% §EET / JUDICIAL MEMBER

FITRIdT Kolkata; f&sTie Dated 23/07/2025
Prakash Kumar Mishra, Sr.P.S.
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